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·BEFORE, THE NATIONAL GREEN TRIB:uNAL, :JtOLKATA

o. A. No..: 05 of 2023 (EZ)

K. S. Upadhyay Applicant

v«.
Jharkhand Pollution Control
Board & Ors. Respondents

CouQ.ter Affidavit on behal.f of Respondent No. - ,01

Jbarkhal)d S~te Pollution Control. Board in

complianee vi.th ·of order dated 11.01,.2023.

I, Yat.i.ndna Kumar Das, son of Late K. K. Das,

presently posted as the Metnbe-rSecretary, Jharkhand

State Pollution Control Board, H.E,.C, Dhurwa, Ranchi

and am duly ·iiluthorized and hereby sblemnly state and

affirm a~ follows: -

1.That q,t present, I am ,working and posted as tne

Member Secretary, Jharkhand State Pollution

Control Board, H.E.C, Dhurwa, Ranchi, and as

;r: am well acqu_ainted with all the facts

circumstances of this case .



",

,~

2. That I have gone through the order dated

)11.01.2023 passed by the Hon/bLe NGTand has

understood the contents therein.

3. That, I have been authorized to swear this

affidavit on behalf of Respondent NO. 01

Jharkhand State pollution Control Board (JSPCB)

by the competent; authority. Further, it is

stated that I have, gone, through the relevant

files and records in the present case.

4. That, the instant Original Application has been

preferred before this Hon ' ble Tribunal by the

Applicant for seeking remedial action on the

uzqent; ongoing issue of severe air pollution

alleged to have been caused due to continuous

burning of huge quanti ties of wastes on an

illegal .and unscientific landfill site located

near the place where river Subernarekha and

Khrarkai meets the Soriari area of Jamshedpur.

\ The, Applicant, has therefore p.rayed for the

following reliefs:

To direct the Respondents to take immediate

action to stop ongoing burning of wastes On

the landfill site in question.



b) To direct the Respondents to lay down a

r,emediation plan along with timeline for

clearing of the illegal and unscientific

landfill site question forin ano.

.restorat.i.on of the land and submit the same

before the H()n/ble Tribunal.

c) T,o direct the Respondents to lay downa plan

for ensuring that no such landfill site

comes up again on the site In question and

submit this Hon'blebeforethe same

Tribunal.

d) To direct the Regional Directorate o.f CPCB

,(Respondent No. - 4) to issue directions r.o

JSPCB, to establish a monitoring station and

monitoI periodically the area lfl ques.tion.

e) To direct epCE to impose environmental

compensation on the JSPCBand the Tata Steel

Ut-ili ties & Infrastructure Services for

failing' in their duty in the managementof

waste in the area in question.

f ) To direct action aqai.n s t; erring Govt.,

Of'f'Lc i.a.Ls u/ s 28 of 'NGTAct.



5.That the instant matter was heard on 11/01/202'3

wherein the Hon;b.Le Tribunal was pleased to

issue notice to the Respondent r e t.u r nab Le

witbin four weeks and further direct the

Respondents to file counter reply.

6. That it a.s humbly stated and subtnitted that

pursuant to the said direction of the Hon'b Le

Tribunal .i.n t.he matt.er the Member Secretary,

JSPCB Ranchi vide letter no. B-269 dated

06/02/2023, directed the Regional Officer,

Re_giohal Offi.ce-cum-Laboratory, Jamshedpur, In

whose jurisdiction the place of occurrenee of

Gille.ged illegal landfill si te is situated, to

prepare a factsheet of the matter in vi ew o-f

tbe direction of this Hon/bl.e Tribunal.

Photocopy of letter No. B-

269 dated Q6/02/2023 O£

JSPCB, Ran-chi .is annexed

and marked as Annexure -1.

~c ~ 7. That it is humbly stated and submitted that the
,~

, ~:_,-_."....:; Regional Officer, Jamshedpur, vide his letter
~/'" ":' P. ,II J:

l:"~';'{iJ':':I:_,~ . t:,,<, dated 07/Q2'/20l3 submi.tt.ed a brief fact shee.t,
,I . . 1(' , '.' .

t/ .J: ...'7 ~' ..,.. I:
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"~~i'.t. . ~~.' ..~ .......tfq· .... ~.,:;,.~~..I), -#~,' .......~ ....-~~C\.,..~'i•.-
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"
to the said report the site was physically

visited and inspected by the Req i.ona.L Officer,

Jamshedpur on 09/01/'2023, and it was obs.erved

that the municipal solid was·te bei.rrq disposed

of near the places Domuhani., Sonari &

Jamshedpur in an unsci.errti.fi.c manner.

8. That it as humbly stated and submitted that

acco.rd i.nq.Ly the Regional Officer, .Jpmshedpur

apprised the Jamshedpur Notif-ied Area Commi.tt.ee

and Mango Municipal Corporation, Jamshedpur

authorities about the incidence and diredted to

put+o f f the fire and take necessary remedial

measures for proper disposal of solid wastes

within a week vide his memoDO. - 32 & 33 both

dated 12/01/2023.

Photocopy of Memo.No. 32

& 33 both dat~d 12/01/2023

is annexed and marked as

Annexure -II.

'9. T~.at it is further stated and submit.ted that

-~_~: ,_,,/J
" " i' l" ~• 1" .. (_k; ""__- \t.. -1'- ..... """"1 _. ,I~"'O Ott' I\. 0 _',' Reqi.ona.LOfficer, .Jamshecipu.ron 07/02/2023, and!

-., ....~ ~ . ~\ C, III~'- \'

o '" ~ I .-",I ,.
,1·'.1 "./v \-:.'
t .,~ ..',' • . .' I ,0 t f d h t; k 0 to 11 t'.',t ~~ 0 ; _:_)' .' \,:,- ... : .L was' oun· t a - smo e lS s .iL: COID'lng ou-

• __• I ..0.:.. 10.. -, _ ,J> j ~...-_I
._ "I .. .. " =,...J

't-::'~ .' . I;~/,5 .ft·....ftt'''·t\.~
i\ 'i'~ . . / J'" '. 4 '[I ," •
~,"Jl:',__'_,.~,....c;.." ..., ")' - .. ,,~-,

~..... I • "')I'~ .. , .I

s: •• r...... ~l, r ,_r.l'

the s i,te .i.n question was again visi,ted by t.he



from the alleged dump site contairtincgmunicipal

solid waste dump.

10,. That it is submitted that the Regional

Officer, Jamshedpur in his report has

.furthermore, stated. that there is a little

chanc-e of Leachat.e flowing into river

Suvarn:tekha and Kharkai. The Regional Officer,

Jamshe.dpur has aIso stated that t.he site in

question is not a permanent landfill site.

11. That it i.shumbly stated and submitted that

the concern of the applicant with regard to air

pollution due to burning of huge quan t i.t.y of

waste in the landfill site and further

pollution of water in r i.ver Suvarnrekha and

Kharka.i, needs to he· verified and substantiated

with relevant scientific data. Accordingly the

Regional Officer, Jamshedpur has been dir.ected

vide Board's Ref. No. B-334 dated 14/02/2023 to

submit a det.ai Led report on various

parameters by the

in the instant Original Application.

Photocopy of Board's Ref.

No. B~3~4 dated 14/02/2023



o·

is annexed and marked as

Annexure -III.

12. That the answering respondent craves leave

of this Hon/ bLe Tribunal for filing further

counter pleading based on the .above said report

of the Regional Officer, ,Jamshedpur or as

dlceGted by the Hon'ple TribuIilal.

13. That the answerih~ respondent has traversed

only through tbe paragraphs of the Original

Application relevant to the JSPCB.

14. That the statement made in forgoing

paragraphs .1.S true to my knowledge and the

original. .:>: ~
Jv-"'v-­

'1 _.V1,
~ W .DEPONENT

annexure is a true copy of its

VE,lU FI CAT ION :

, th . t.h de e .'Sir F br' .on . 1.,S ,e ay 0 , e ruary,

facts stated bere~n above

material has been concealed

DEPONENT

,­.-
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iimA JHARKHAND STATE POLLUTION CONTROL, BOARD
\liitiAii1. T.A. DIVISIONBUILDING(GROUNDFLOOR).H,f.~ .••DHURWA,RANCiHI-83400.
~V Phon; j- 0111-2400852 I 811' Fax j- OOI1-2!008!!Q113f WtbJlte: www;l!oeb.om

Me=oJJSPCBI ~~2.6.9.. .J'/ Ranchl,Dated .Q.~.\~2Jk.oL.~
From: -

Y. K..Das
Member Secretary

To,
Regional Officer.
JSFC Board,
Regional Office-cum- Laboratory, Jamshedpur

Sub: _ (:omplia"ce of directions issue.d by the Hon 'ble NGT, Eastern Zone Bench, KolkatJa in its
order dated 10.01.2023 in O.A. No. ,0512023IEZ in the matter of K. S. Upadhyay Versus
Jharkhand StatePollution Control &:Ors - Regarding

With reference to above, this is to' inform that the Hon'ble NGT, Eastern Zone Bench,

K~lkatta intts order dated 10,01.2023 in ~oA. No. 05/2023IEZ in the matter of K. S. Upadhyay

Versus Jharkhand State Pollution Control &Ors has given directions.

The copy of complete petition along with annexures and orders Before The Hen'ble National
Green 'IribunalEastern Zone Bench At KolkajaOriginal Application NO',_ Of2022 In The-Matter
Of; K. S. Upadhyay Versus JharkhandState Pollution Control &Ors .. ' Respondents has been sent

en official E..mail dated 06.0.2.2023 (Copy enclosed).

In tills context, you are directed to prepare the fact sheet in the light of order dated

1J.Ol.2023 in above mentionedcase and send it immediately as the case is listed en 17.0.2.2023.

Enel.AlA
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~ND STATE POLLUTION CONTROL BOARD ~
REGIONAL Q;FFICE-CUM-LABORA TORY, MB/15 NEW HOUSING CQLONY ~

ADITYAPUR, JAMSHEDPUR.
Web Site- Jspcb.orgl Phone- 0657-2383241/Fax- 0657-23839~

Ref. No ;~:..,.-. '" ..-.. Dated- ;

From,
Region.u Officer
Jamshedpur.

To,

The Sp,edal otnter,
Jamshe:dpur Notlfted,Area Committee,
SaRclil, Jamsl1edpu~, East Sihghbbum.

Sub :- Regarding proper disposal of soUdwaste.

Sir,
With reference to subjeet noted above, -it is to inform you that solid.waste generated ~hall

bedrspssed offpr:opetlY'aJ!per Solid Waste Management Rules, 2016.
During visit-of team eomprising member of CPCB & J.S.P.C. Board in presence of your representative
under NGAl? on 09.0l.2023, It was found that municipal solid waste being disposed off in unscientific
niann~r at Domuhani, Sonari, Jam,shedpur. It was also found fire/smoke from. the heap of solid waste
and causing air pollution. in the area. It is immediate need to put off the fire and take proper steps for
disposal of solid waste.

In light of above facts your are requested to take proper steps to put off the fire and take
necessary steps 'for disposal efsolid waste as per Solid Waste Management Rules, 2016 within a week.

Yours faithfully

Sd/­
Regi.ooalOfficer

. , '7 2. . \<') , 0·' \ 0 (:)(\I) Jamshedpur.
Memo No----..?""'-----------------lJamshedpur,. dated--l6:--~-.l.\~~-~---------------.;.:..----
'Copy to The Member Secretary, Jharkhand State Pollution Control Board, Ranchi for information and
necessary action.

~
. fl.OI;~23

R~giooalOmcer
Jamshedpur



· ~-~
JHARKHAND STATE PO.LLUTIONCONTROL B~ARD \)~
REGIONAL OFFICE-CUM-LABORATORY, MB/15 NEW HOUSING COLONY

ADITYAPUR, JAMSHEDPUR.
Web' Site- jspcb~org/Phone- .O~57-238324ilFax- 0657-2383905 .

Ref No :- , Dated- ..

From,
Regional Officer
Jamshedpur,

1'0,

The Exec.utiveOffiCer,
Mango Munic:tpal Corporation,
Mango, Jamshedpur, East Stnghbhum.

Snb :'" Regarding proper disposal of solidwaste.

Sir,
With reference to subjee·tnoted above, it is to inform you that solid waste generated shall

be disposed o.ffproperly as per SelidWaste Management Rules. 2016.
During vi$H of ream comprising member of CPCB & J.S.P.C. Board in presence of your representative
under NeAl> on 09.01.2023, Itwas found that municipal solid waste being disposed off in unscientific
manner at Domuhani, Sonari, Jamshedpur. It was also found fire/smoke from the heap of solid waste
and. causing.air poUution in the area. It is immediate need to put off the fire and take proper steps for
disposal of solid waste.

In light of above facts your are requested to take proper steps to put off the flre and take
necessary steps. for disposal of so lid waste as per Solid Waste Management Rules, 2016within aweek.

Yours faithfully

SdI-
RegiOual Omcer

Memo No--~.2"""-----~------"--/JamShedPur, dated--\~~Ql~_~> __-~~~~~~:~-' -.-----
Copy to The Member Secretary, Jharkhand State Pollution Control Board, Ranchi for information and
necessary action.
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~'(CS4og JHARKHAND STATE POLLUTION CONTROL B:OARo

~ TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004
""........... Telephone: 0651~24b0850 (Fax)! 2400851/2400852/2401847 /2400979/2400139 ~
.~ ~

By email/Speed post Hon'ble NGT Matter
Tlme Bound (Urgent)

Ranchi, Dated> f'tI~2-} ::K?:2-.'3..

From,
Yatindra Kumar Das,
Member Secretary ..

To,
The-Regional Officer •
.Regi,onal Office-Cum~Laboratory,
JSPCB, 'Jamsbedpur;

Sub: _ Submission 'of a detailed report w.r.t. the Ambient Air Quality 0'( the area and
analysis or-different water quality parameters of river Suvarnrekha and Kbarki in O. A.
No.0512023fEz.-Regarding.

Ref: 1)Your Memo. No. 133 date 07/02/2023.

With reference to the subject noted above, it is to bring to your information that as the smoke
was still found emitting from the Municipal Solid Waste Dump when the sitein question was

inspected by you.

Now, therefore, in light of the above, it is, directed to carryout the Ambient Air Quality Test of
the area in question and also to carryout the anaJysis of different water quality parameters of
river Suvamrekhe and Kharki near the area in question and submit the report to the headquarters
With your cleat recommendation within 10 days of the receipt of this letter.

This issues with approval of the Competent Authority.

(y3tin~ ..., ar Dos)
Membe~retary


